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STATEMENT OF OBJECTS AND REASONS Th@overnment of India
have taken a number of steps for the social, economic and
educational upliftment of Safai Karamcharis. Special schemes for
the liberation and rehabilitation of Safai Karamcharis have also
been ormulated by the Government. In spite of these efforts, the
obnoxious practice of manual scavenging still continues in many
parts of the country. Since this practice is a continuing stigma on
our social fabric, Government is determined to eradicate the
practice within a fixed time-frame i.e. by the end of the Eighth Five
Year Plan, A total plan outlay of Rs. 464 crores has been allocated
in the Eighth Five Year Plan for liberation of scavengers. The total
cost of the scheme including Bank loans and States' contribution is
estimated to be Rs. 905 crores. The scheme is at present being
implemented by the Scheduled Caste Development Corporations
set up by the State Governments. There isno agency at the
Central level to study, evaluate and monitor the scheme of
liberation and rehabilitation of Safai Karamcharis. Since the scope
of the National Commission for Scheduled Castes and Scheduled
Tribes is restricted to Scheduled Castes and Scheduled Tribes and
since persons other than those belonging to the Scheduled Castes
and the Scheduled Tribes also constitute a sizeable proportion of
Safai Karamcharis, it was felt that a separate statutory National
Commission needs to be established for monitoring the schemes for
the liberation and rehabilitation of Safai Karamcharis. 2. The Bill
seeks to achieve the aforesaid objects. -Gaz. of India, 4-5-1993,
Pt. II, S. 2, Ext., P. 15 (No. 26).

CHAPTER 1
PRELIMINARY

1. Short title, extent, application, commencement, duration
and savings :-

(1) This Act may be called the National Commission for Safai
Karamcharis Act, 1993.

(2) It extends to the whole of India except the State of Jammu and
Kashmir.

2. Definitions :-
In this Act, unless the context otherwise requires,-

(a) "Chairperson" means the Chairperson of the Commission;



(c) "Member" means a Member of the Commission;
(d) "Prescribed" means prescribed by rules made under this Act;

(e) "Safai Karamchari"' means a person engaged in, or employed
for, manually carrying human excreta or any sanitation work;

(f)  "Vice-Chairperson" means the Vice-Chairperson of the
Commission.

CHAPTER 2
THE NATIONAL COMMISSION FOR SAFAI KARAMCHARIS

3. Constitution of the National Commission for Safai
Karamcharis :-

(1) The Central Government shall, by notification in the Official
Gazette constitute a body to be known as the National Commission
for Safai Karamcharis to exercise the powers conferred on, and to
perform the functions assigned to it under this Act.

4. Terms of office and conditions of service of Chairperson,
Vice-Chairperson and Member :-

(1) The Chairperson, Vice-Chairperson and every Member shall hold
office for such period not exceeding three years as may be specified
by the Central Government in this behalf or up tothe 31st day of
March, 1997, whichever is earlier. ["Provided that the Chairperson,
Vice-Chairperson and every Member holding office as such
immediately before the commencement of the National Commission
for Safai Karamcharis (Amendment) Act, 1997 shall vacate their
respective offices on the 31st day of March, 1997 : Provided further
that the Chairperson, Vice-Chairperson and every Member
appointed after the commencement of the National Commission for
Safai Karamcharis (Amendment) Act, 1997 shall hold office for such
period not exceeding three years as may be specified by the
Central Government in this behalf or up to the 3 Ist day of March,
2002, whichever is earlier."]

1

"(1A) Notwithstanding anything contained in sub-section (1), the
Chairperson. Vice-Chairperson and every Memberappointed on or
after the |6th day of February. 2001, shall hold office for a period
not exceeding three years from the date of assumption of his office
or up to the 29th day of February, 2004, whichever is earlier.".



(2) The Chairperson, Vice-Chairperson or a Member may. by notice
in writing addressed to the Central Government, resign from the
office of Chairperson, Vice-Chairperson, or as the case may be. of
the Member at any time.

(4) A vacancy caused under sub-section (2) or sub-section (3) or
otherwise shall be filled by fresh nomination and a person so
nominated shall hold office for the unexpired period of the term for
which his predecessor-in-office would have held office if such
vacancy had not arisen.

(5) The salaries and allowances payable to, and other terms and
conditions of service of, the Chairperson, Vice-Chairperson and
Members shall be such as may be prescribed.

1. In Section 4, after sub-section (1), sub-section (1A) shall be
inserted, by National Commission for Safai Karamcharis
(Amendment) Act, 2001. (55 of 2001) Received the assent of the
President on December 13, 2001 and published in the Gazette of
Inaia, Extra.. Part II, Section 1.

5. Officers and other employees of the Commission :-

(1) The Central Government shall provide the Commission with
such officers and employees as may be necessary for the efficient
performance of the functions of the Commission under this Act.

(2) The salaries and allowances payable to. and other terms and
conditions of service of, the officers and other employees appointed
for the purpose of the Commission shall be such as may be
prescribed.

6. Vacancy, etc., not to invalidate the proceedings of the
Commission :-

No act or proceeding of the Commission shall be questioned or shall
be invalid on the ground merely of the existence of any vacancy or
defect in the constitution of the Commission.

7. Procedure to be regulated by the Commission :-

(1) The Commission shall meet as and when necessary and shall
meet at such time and place as the Chairperson may think fit.

(2) The Commission shall regulate its own procedure.

(3) All orders and decisions of the Commission shall be
authenticated by the Chairperson or any other officer of the
Commission duly authorised by the Chairperson in this behalf.



CHAPTER 3
FUNCTIONS AND POWERS OF THE COMMISSION

8. Functions and powers of the Commission :-

(2) In the discharge of its functions under sub-section (1), the
Commission shall have power to call for information with respect to
any matter specified in that sub-section from any Government or
local or other authority.

CHAPTER 4
MISCELLANEOUS

9. Chairperson, Vice-Chairperson and Members and staff of
the Commission to be public servants :-

T he Chairperson, Vice-Chairperson, Members, Officers and other
employees of the Commission shall be deemed to be public
servants within the meaning of Section 21 of the Indian Penal
Code, 1860 .

10. Central Government to consult Commission :-
The Central Government shall consult the Commission on all major
policy matters affecting Safai Karamcharis.

11. Annual report :-

The Commission shall prepare in such form and at such time for
each financial year as may be prescribed, its annual report giving a
full account of its activities during the previous financial year and
forward a copy thereof to the Central Government.

12. Annual report to be laid before Parliament or the
Legislative Assembly :-

(1) The Central Government shall cause the annual report to be laid
before each House of Parliament along with the memorandum
explaining the action taken or proposed to be taken on the
commendations contained therein insofar as they relate to the
Central Government and the reasons for non-acceptance, if any, of
any such recommendations.

(2) Where the said report or any part thereof relates to any matter
with which a State Government is concerned, a copy of such report
shall be forwarded to the Governor of the State who shall cause it
to be laid before the Legislature of the State along with a
memorandum explaining the action taken or proposed to be taken
on the recommendations relating to the State and the reasons for



the non-acceptance, if any, of any such recommendation or part.

13. Delegation of powers :-

The Commission may, by general or special order, delegate to the
Chairperson, Vice-Chairperson or any Member or to any officer of
the Commission subject to such conditions and limitations, if any,
as may be specified therein, such of its powers and duties under
this Act as it may deem Fit.

14. Protection of action taken in good faith :-

No suit, prosecution or other legal proceeding shall lie against the
Central Government, Commission, Chairperson, Vice-Chairperson,
Members or any Officer or other employee of the Commission for
anything which is in good faith done or intended to be done under
this Act.

15. Power to make rules :-

(1) "The Central Government may, by notification in the Official
Gazette, make rules for carrying out the provisions of this Act.

(3) Every rule made under (his Act shall be laid, as soon as may be
after it is made, before each House of Parliament, while it is in
session for a total period of thirty days which may be comprised in
one session or in two or more successive sessions, and if, before
the expiry, of the session immediately following the session or the
successive sessions aforesaid, both Houses agree in making any
modification in the rule or both Houses agree that the rule should
not be made, the rule shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so, however,
that any such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule.



